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CENTRAL AOr-i IN ISTRAT^IV £ TRIBUNAL
principal bench,N£y DELHI

0.A.1702/9Q

Neu Delhi, This th= 1«th D=y of Nowamber 199A
Hon'ble Shri Justice S.CJ'lathur,Cjiajj-man_

n'ble Shri p-T. Thi ruvengad am, F^.em_bgrij^Ha

Dr. K.D .Sriuastaua
Scientist. 'C DIPR
Defence Research & Dev/elopmsnt
Organisation, Ministry of Or-r>iinant
De,f=n«, Neu Delhi. -• ...Applicant
seruico oT all notices to the applicssnt
on the counsel's follcuiing address?
Shri R Uen&atar amani d Shri SJ^'i.'^arg
Advocates, 14A/13 U.E.A ,
Kgrol Bagh
Nau Delhi-I10 005.

By Nona

U ersus

1. Union of India through the Secretary
Ministry of Cefesncs, South Block
N eu.1 Delhi,

2. The Scientific iViduiser to the
r^iniator of Defence and Director
"^enaarl, Research and DKv/elopment

, Organisation, i^.inistry of DBfenc®
' , South Block, New Delhi,

...Respondents

By Shri Pladhau Psnikar, Adyocate

: • ~ 0 R D E R(Dral)-

Hon'ble Shri.Justice S , C .Plathur Chairman

The case has been taken up on second call.

; No one has appsarsd for the applicant. On behalf

of the respondsnts Shri Flsd.hau Panikar is present,

-s Ue proceed to decide tfos cas® on'the records

i svsilable and the submissions made.

1 2, The dispute in the application relates to

the applicant's age of superannuation.. Admittedly

prior to 24.1 2.85 the age of suderannuation uas
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; 58 years. On 24.12.85 an of^c. r^omorandurn u.s
^ issued which sn-chsnesd the age of superannuation
: to 60 years in respect of certain category of
: employees. The applicant did noo f®ll in th«
' cstogory of employbss to uhom the benefit of
,i higher age of retirement uas available. He
' accordingly approached this Tribunal claiming th-t

; the claus?2 uhich .alloued the benKfit oi ^.h®

. • higher age of retirement to only certain class

: of persons uas invalid and th&t the benefit of
♦

higher age of retirement uss availsble to him
•y • • ^ also. In support of his claim he pieced .on

rscorcj the judgemant- of-Division Bench of the

• Tribunal in TA No. 521 /86 Shri B P Gyota Vs

. Union of India and others decided on 15.12.1989

st the MGu Bombay Bench.

3. , It appears that a similar ..vieuj had besn

taken by the Bangalore Banch of this Tribunal

in OA No,297/1 991 . Against the judgement of

^ ; the Bangalore Bench SLP 5631/52-92 appears to

•have besn filsd befora their Lordships of Hon'hle

SupreET,8 Court and the operation of the judgement

;; has been stayed by Hon'blc Supreme Court. Thiis

appears from the observation made in the judgsmant-

: dated ,1g.3.94 rendsred in the case of B.P.Gupta

Vs. Union of India and others at the Guailior Circuit

Sitting of the 3abalpur Bench in Registration

i O.fi.522/93.

.4,. In vieu of the fgct that tha metter uas

still engaging the attention of Their Lordships

• of tha Hon'ble Supreme Court ths Div/ision B^noh

at Gualior Circuit Sitting dismissed the. OA
I

reserving liberty to the applicant to i-gifate
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the mattet after the cuntrousrsy had bcsn setllEC
; by ths Dudgement of Hon'bl!! Supreme Caurt. The
• same uisu uia taktin by o. Division Bench at the

: Prinoipsl Bench, Neui Delhi in Ms.Shants Gautam
Us Union of India decided on 30.8.93. Ug are of

: the opinion that this application should also
i Hsue the same fate.

; 5, In uieu of the abous us dismiss the iappllcation

i but resarue ' right 'to the applicant to file fresh

CA if Thair Lordships of Hon'ble Suprene Court

UDhold the v/iou taken by the Nsu Bombay Bench eno

a^n.galcrs Bench, Thero shall be no order as to
1,;

costs. Interim order, if any operating, shall

stand discharged.

(P^T.THIRUV EfJGADAFl),
f*'! Ember( A}
14-11-94

LCP

(S.C.MATHUR)
Chai rman
14-11-94


